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No. /DHC/Gaz/G-2/SC:Judgment/2024 _
I'rom: '

The Registrar General,
High Court of Delhi,
New Delhi-110003,

ST e L

" ,/I/. The Principal District & Sessions: J\q?g‘}
2. The Principal District & Sessm

New Delhi,

The Principal District & Sessmns Judge No
The Principal District & Sessions Judge :
Delhi, _
The Principal Dlstrlct & Sessions Judge (West), sz :
The Principal District.& Se sions Judg
The Prmc1pa1 District & §i :

(HQ)~51‘13 H’; 19
B

W

®Non

Delhi,
The Principal; DlStI‘lCt
Delhi.

10. The Principal Distriot & Sessions Judg
I'l. The Principal District & Sessmns Tudgeseii
Delhi. ) ‘

12, The Principal District & Sessions J udge (South-East), Saket Courts complex Eelhx

13. The Principal Judge (HQ), Famxly Courts, Dwarka, New Delhl

w2

Sub:  Order dated 10,01,2024 passed by Hon’ble Supreme Court of Tndia in Transfer P“é'f’ifioﬁ
(Civil) No. 1957 of 2023 titled as “Shama Sharma vs, Kishan Kumar”

Sir/ Madam,

I am directed to forward herewith a copy of Orders dated 10.01.2024. p:
Supreme Court of India in Transfer Petition (C v1l) No 19 7
Kishan Kumar” _and request you to- ¢irculate the'sa §

your respecttve control fgf Jngor%}gn an HW

C XY %Y ‘ - Yours faithfully;
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For Re istrar Gene a‘i‘., '
Incl: As above \,r C/&) , ¢ " : &
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PETITIONER
VERSUS

RESPONDENT

artiage Act, 1955, bearing CM No. 136 of
A aﬁm*a:?!ﬁpending:fbeifor_eﬁthe Principal Judge, Family
-;éf;fooﬁriijp.eténf;j'urisdicti,on at Faridkot, Punjab.

iis Court had noted that none has entered appearance on

B ;pl@.mfdém't%h\'qual’-idag In view of the statement made by learned counsel for the

eferred to mediation, but could net arrive at a settlement, it



before the Principal Judge; Faniily-Court, Sri- Ganga-Nagar;
jurisdiction at Faridkot, Punjab.
6. The records of the case be transferred forthwith=tb-'the:tk:aﬁst&areé@o_urt.

7. Further, liberty is granied tothe resp,qndent-h_usjban‘d;toémpv,e:;an;,aﬁﬁrémﬁ?éis'-fi%app‘li.c'iﬁati‘c)n

examination of o.uts‘tr;t_f‘ '
evidence throug\h.- al Court C
pass approbriate orders,
8. The Transfer petition is allowed.

9. Pending applications are disposed of,

10. Before parting with this matter; we have. noted withsurprise’ that the e%féﬁdtfai tE\e

parties has been mentioned in the memo ofparties, besides their othd’é‘talls Learned
counsel for the petitioner submits that if the memo of parties as filed:before the-couits below is

changed in any manner, the Regist

caste in the Transfer Petition, -
11. We see no reason for mentioning the caste/religion of any litigant either before this Court

or the courts below. Such a practice is to be shunned and must be- ceas_eq";f‘.drafhwiit—
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jxotder_ directing. that henceforth the caste or

“Siich-detalls*have’ been furnished before the

: l'l:efhez_High‘ Courts to ensure that the caste/religion of

5 ERARNA EXNKURNE & CESES 3§ iiebibinnssnannuntle

- (AHSANUDDIN AMANULLAH)




b +

Most Urgent/OQut at once

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQ) DELHI

J60)-FF2) /Genl./HCS/2024 Dated, Delhi the

Sub : Circulation of copy of order dated 10.01.2024 passed by Hon’ble Supreme

Court of India in Transfer Petition (Civil) No. 1957 of 2023, titled “Shama
Sharma Vs. Kishan Kumar”.

A copy of the letter no. 786-798/DHC/Gaz./G-2/SC-Judgment/2024 dated

03.02.2024 bearing this office diary no. 294 dated 06.02.2024 alongwith copy of order

dated 10.01.2024 passed by Hon’ble Supreme Court of India in the abovesaid matter is

Leing circulated for information and necessary compliance to : -

¥

)
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All the Ld. Judicial Officers posted in Central District, Tis Hazari Courts, Delhi.

The Ld. Registrar General, Hon’ble High Court ol Delhi, New Delhi for
information. :
PS to the Ld. Principal District & Sessions Judge (HQs), Tis Hazari Courts,

"./11)/)1’ for information.
fie Chairman, Website Committee, Tis Hazari Courts, Delhi W1th the request to

.

0.
'

Encls. As above

direct the concerned official to upload the same on the Website of Delhi District
Courts. .

The Director (Academics), Delhi Judicial Academy, Dwarka, New Delhi for
information as requested vide letter no.DJA/Dir.(Acd)/QO19/4306 dated
06.08.2019.

Dealing Assistant, R&I Branch for uploading the same on LAYERS.

Dealing Assistant for uploading the same on Centralized Website through LAYERS.
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(BARKHA GUPTA) -

Officer-in Charge, Genl. Branch, (C)

District Judge, (Comm. Court)
Tis Hazari Courts, Delhi. \&p
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